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ORDER

Ld. Counsel fof the Petitioncr has Pointed out thai in Jntories filed

bv the respondents with the Bench Officer are incomPlete None is Present

.'" U"r."fi .r the respondents. With the reconstitution of the earlier

Company Law soari to NCLT, it would b€ expedient to Put the

respondents to notice through couns'l'

2. To come up on 10 08 2016 it l0 J0 a m s4r
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